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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O. A. No: 83 0f 2022/ EZ

IN THE MATTER OF:

Dillip Kumar Samantara and Others.... Applicants

-Versus-
The State of Odisha and others  ....... Respondents

SUPPLEMENTARY AFFIDAVIT FILED
BY THE ABOVE NAMED RESPONDENT
NO: 17 RELATING TO HIS REPLY
AFFADIVIT DATED: 21.01.2023 MOST
RESPECTFULLY SHOWETH AS
FOLLOWS:-

[ Susanta Kumar Barad, S/O: Sarbeswar Barad, aged

about 35 years, at: Sri Krushnapur, Po: Champagarh-
752024, P/S: Chandapur, Dist: Nayagarh, State: Odisha do

hereby state on solemn  affirmation as under:-

23 1. That I am Respondent No: 17 of the O.A and as
W@%“ ‘:F) such T am fully conversant with the facts and
W/P’ proceedings of the Case.
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2. That the facts and proceedings of the Counter
affidavit dated: 04.12.2022 and LA No: 189 of
2022/ EZ and supplementary affidavit dated
30.08.2022 and 13.11.2022 filed in the 1.A and
Reply affidavit dated: 21.01.2023 May kindly read
as part and parcel of this affidavit.

3. That the Reply affidavit dated: 21.01.2023 filed by
the Respondent No: 17 was not taken to the record
on 02.03.2023 by this Hon’ble Tribunal due to
some of the Odia documents filed in the said
affidavit. Accordingly the Respondent No: 17 is
filing here with the translated/ditto copy of the
documents in respect of the internal Page Nos: 30,
31, 34, 35,37, 87, 93 and 98 of the Reply affidavit
dated:  21.01.2023. Co;)/ies of the said

translated/ditto copies of the documents

marked as Annexure-R/17/E and Annexure-
R/17/G Series respectively are enclosed here
with for ready reference and needful action of
this Hon’ble Tribunal.
4. That the Respondent No: 17 is already deposited
the requisite filing fees of the Reply affidavit
; >3 dated: 21.01.2023 with reference to the transaction
’%Sgp/@% ' | ID No: 1900210015732023/dated: 03.02.2023.
- f:’f> Copy of the deposit receipt downloaded from the
J\AS (5‘” q‘m; NBT website is annexed here to as ANNEXURE-
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R/17/L. So, the Hon’ble Tribunal may kindly
taken to the record to the Reply affidavit dated:
21.01.2023 of the Respondent No: 17 and this
affidavit is highly required for just decision of the
Case. Failing which the Respondent No: 17 will be
suffer irreparable loss, injury and highly prejudice.
5. That the Respondent No: 17 is craves leave of
this Hon’ble Tribunal to file further affidavit, if

necessary for proper adjudication of the matter.

VERIFICATION

I Susanta Kumar Barad, S/O: Sarbeswar Barad,
aged about 35 years, At: Sri Krushnapur, Po: Champagarh-
752024, P/S: Chandapur, Dist: Nayagarh, State: Odisha do
her by verify that the contents of Para 01 to 05 believed to
be true and that I have not suppressed any material fact.

Verified at Berhampur on 05.03.2023.
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O.A No: 83 of 2022/EZ
Annexure-R/17/G Series

Ditto Copy of the Page No: 87 (internal) of the Reply affidavit dated:
21.01.2023 of the Respondent No: 17

that MOUZA- Ostapada, Khata No: 216, Plot No: 1080, Area-0.58Ac,
Kissam —Patita, Govt. land and also opined that there is no permission
has been given to any person for extraction or removal of laterite stone
from the spot and it is completly illegal. As they are liable U/S:
379/411/34 1.P.C/12 OMPTS Act/51 ( 1) OMMC Rule. Hence i seized
Total 71 Nos of laterite Stone and tractor with trolley without Regd.
Chasis  No:  MBNBUS5S3AAMCG90864 & Engine No: FEZ-
4001/SDG25515, DL of driver Dhirendra Kumar Subudhi from the
Possession of above noted accused persons namely 1. Dhirendra Kumar
Subudhi ,2. Gadadhar Sahoo, 3. Santosh Behera at the spot at 08.30 P.M
in presence of above noted two local witnesses. Prepared the Seizure list
and after read over the content of the Seizure list knowing true witness
as well as accused Persons put their signature on the Seizure list.

Hence, I brought the accused persons and seized items to PS and
Submitted a written report before the IIC for taking legal action.

Yours faithfully
Sd/-
ATTE STED < — (Purushottam Pradhan)

h

or. t’;ﬁ»ﬁ panigreny Dated: 23.10.2022
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At 10.30 PM/dated: 23.10.2022

Received the written report of Complaint at PS as it reveals a Cog. Case.
I registered Chandpur PS Case No: 152/dated: 23.10.2022 U/S
379/411/34 TPC, read with Sec.12 OMPTS Act/51(1) OMMC Rule and
took up investigation of this Case and supply copy of the FIR to the

Complaint at free of cost.

Sd/-
IIC, Chandpur PS

Dated: 23.10.2022
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O.A No: 83 of 2022/EZ

Notary Berhampur {Gi‘n.)
Regd. No.31/2000 Annexure-R/17/G Series

Ditto Copy of the Page No: 93 (internal) of the Reply affidavit dated:
21.01.2023 of the Respondent No: 17

After getting input, Police reinforcement reached on the Spot seeing
arrival of more Police Personal from Chandpur PS, the accused Persons

left the Power triller Machine on the Spot and escaped.

[ also verified locally and ascertained that these above noted accused
persons are habitual smugglers of lateriate stone and share the Profit
mutually. They extract lateriate stone illegality from the Ostapada Stone
quarry and smuggle those illegally procured lateriate stones (T) Tractors
and Truck to Ranapur, Jankia and chandpur area to sell those for profit.
As no lease of this Government Land has been granted to any person, so
it is construed that the lateriate stones had been smuggled after being

procured illegally.

As it is night hour and it is reasonably anticipated that one we leave this
quarry, the escaping mining mafias shall again cause theft of the 100
extracted lateriate stones from the Government land that may cause
revenue loss to the Government. Hence as per telephonic instruction of
Tahasildar Ranapur, 1 sold the same 100 Lateriate stones to Arun patra (
lessee of Krushna Chandrapur leased lateriate Stone quarry) in order to

avoid Government revenue loss. I shall deposit the sale Proceeds in

Government Account.

TRUE WTTESTED Sulon gy KON Oy 8 trerq
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"

Thereafter I returned to Chandpur Police Station and verified the

Criminal antecedent of the above noted accused persons from Chandpur

Police crime record.

I_ascertained that following Cases have been registered against

acused Ganeswar Mandhata

1) Chandpur PS Case No: 66/dated: 29.07.2020 Under Section
147/148/379/427/294/506/323/332/353/149 IPC r/w Section 12
of OMPTS ¢t1989/Sec 51(1) The Odisha Minor Mineral
Concession rule, 2016 ( assault upon on duty Tahasildar of
Tangi)

2) 2) Chandpur PS Case No: 131/dated: 12.11.2020 U/S:
379/411/34 1PC r/w Section 12 of the OMPTs Act1989/ Sec
31(1) The Odisha Minor Mineral Concession rule, 2016

I ascertained that following Cases have been registered

against accused Deepak Kumar Routray

1. Chandpur PS Case No: 127/dated: 04/11/2020 U/S:
379/411/34 IPC r/w Section 12 of the OMPTs Act1989/ Sec
51(1) The Odisha Minor Mineral Concession rule, 2016

2. Chandpur PS Case No: 149/dated: 29/12/2020 U/S:
143/147/294/323/506/149 IPC

J& As the above noted 07 accused Persons mentioned in the
g FIR and others, caused theft and smuggling of lateriate

Stones from Ostapada Stone quarry. They also used

Criminal force and assaulted on duty enforcement team

ggﬁ awganm:ﬂz%fp; officials during discharge of lawful duty, hence I submit
Regd. No.3i/uauy written report against them for taking legal action.
TRUE COPY ATTESTED S WS o kg
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Yours faithfully
Sd/-
Date: 11.10.2021
Chandra Sekhar Barik,
Additional Tahasildar

Ranapur (Enforcement

10 PM/dated:11.10.2021

I received the report. As it reveals a Cog. Case, I registered Chandpur
PS Case No: 140/dated: 11.10.2021 U/S 379/411/294/506353/34 IPC,
read with Sec.12 Odisha Minerals (prevention of theft, smuggling and
other unlawful activities Act, 1989/sec 51(1) OMMC Rule, 2016 as took
up investigation of this Case and supply copy of the FIR shall be

supplied to the informant free of cost.
Sd/-

IIC, Chandpur PS

Dated: 11.10.2021

Notary Berharnpur (Bm.)
Regd. N0.31/2000
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O.A No: 83 of 2022/EZ
Annexure-R/17/G Series

Translated version of the Page No: 96 (internal) of the Reply affidavit
dated: 21.01.2023 of the Respondent No: 17

R.J, Jhadapada & R.S to enquiry & report

Sd/- Tahasildar, Ranpur ®

Date: 29.07.2022 O

To,

The Tahasildar, Ranpur ‘ ,
Dr. KM, Pani gmhy

o : : Notary Berharmpur (Gm.)
Sub: Regarding Illegal lateriate Stone cutting Regd. No.3 412000

Sir/ Mahasaya,

We are villagers of the Jankia put our grievance that one of the
Ganeswar ~ Mandhata ( litu), S/O: Pananga Bhusan Mandhata,
village/Po: Champagada, P/S: Chandpur, District: Nayagarh is illegally
excavating (diging large hole) the lateriate Stone and Morum from the
Jankia, Borabarajhari, Krushnachandrapur and Ostapada area. As such
the State Government is losing huge revenue and the local Peoples are
suffering day by day. It is noted that one of the Sovon Nanda is the lease
holder of the Jankia Plot No: 513, Khata No: 757 and Ganeswar
Mandhata has taken the above lease area by way of agreement. From
this place Ganeswar Mandhata is not taking lateriate Stone and he has
excavating/ transporting the lateriate Stone/ Murom from the Jankia,
Boraborajhari, Krushnachandrapur and Ostapada Mouza. Due to this the
Government is bearing loss of Revenue and Peoples are affecting /

QUE COPY ATTESTED
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@ AomeLuse-R] L/, serivs.

facing problem. It is mentioned that Jankia auction Source Revenue has
not deposited of the year 2021-2022 and without Pollution Certificate
lateriate Stone cutting is going on.

It is therefore request that illegally operating latriate Stone quarry should
be stop and if the offender will be penalized the peoples will be feel
living peacefully in the locality.

Yours faithfully villagers
Bikas Chandra Palai

Akhil Das

Dipak Kumar Pradhan

Rakesh Pradhan

Niranjan Sahoo

Sadasiba Naik

Gopal Pradhan
Basudeba Parida
Memo No: 2701/dated: 29.07.2022

Copy to Revenue Supervisor, Ranapur / R.I, Jhadapada for enquiry &
report within 3 days.

Sd/-
ATTESTED : Tahasildar
Dr. KA. Date: 29.07.2022
Notary f
Regd. Mo i

Ranpur

gSTED
VOCATE \ }'Q‘ U/\,\ W g ‘}’Y \ ‘
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3/4/23, 8:51 PM

Case Title

T Ammesuse-R)17/L

Secretary Forest and Environment Department Government of Odisha

Dillip Kumar Samantara S/o Lingaraj Samantara Vs. STATE OF ODISHA Represented by Chief

Miscellanaous

NC 19021330041862022/26
MO
Transaction id 1900210015732023
Bank

(0302230034567
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Fayment Date
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